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[Placed in Library.    See   No.   LT- 2959/81 for 1 to (8)] 

The    Drugs    and    Cosmetics    (First 
Amendment)  Rules, 1981 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI NIHAR RANJAN 
LASKAR): Sir, I beg to lay on the Table, 
under section 38 of the Drugs and Cosmetics 
Act, 1940, a copy (in English and Hindi) of 
the Ministry of Health and Family Welfare,. 
Notification G.S.R. No. 478(E), dated the 6th 
August, 1981, publishing the Drugs and 
Cosmetics (First Amendment) Rules, 1981. 
[Placed in Library. See No. LT-2940/81]. 

Notifications of the Ministry of Shipping 
and Transport (Roads Wing) 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): Sir, I 
beg to lay on the Table under section 10 of 
the National Highways Act, 1956, a copy 
each (in English and Hindi) of the following 
Notifications of the Ministry of Shipping and 
Transport (Roads Wing):— 

(i)   S.O. Nos.   23(E),  and    24(E), 
dated the 13th January,  1981. 

(ii) S.O. No. 145(E), dated the 5th March, 
1981, publishing corrigendum to S.O. NO. 
24(E), dated the 13th January, 1981. [Placed 
in Library. See No. LT-2992/81. for (i) and 
(ii).] 

REPORT  OF  THE  COMMITTEE  ON 
PETITIONS 

 

REFERENCE TO THE HIGH PRICES 
OF ONIONS 

SHRI ARVIND GANESH KUL-KARNI 
(Maharashtra): Mr. Chairman, Sir, please stay 
for a minute. 

Sir, in the course of this week, today is the 
last day of the week. We discussed many 
times the price rise in this House particularly 
in relation to onions. In this connection. I 
want only to submit to you my predicament. 
You also have to purchase your onions. Either 
your wife or your servants must be purchasing 
onions. Yesterday when I went home in the 
evening at about 6 or 6.30 and was taking tea 
with my wife, my wife was very much 
annoyed.   She asked me, 
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what is all this happening in Parliament? She 
said that whatever we say in Parliament has 
no relevance in the market. I asked her, what 
had happened? She said that when she went to 
the INA market to buy onions, because she 
had read the speech of Rao Birendra Singh 
that onions were available in the market at Rs. 
1.50 a kg. and Rs. 1,000 was given to him or 
not given. God alone knows, but it was in 
your very presence, the traders said that 
onions were available only at Rs. 3 a kg. then 
she quoted to the traders what the Minister or 
the Chairman had said. (Interruptions). Sir, 
please listen. The trader said that the 
Members of Parliament and the Minister 

 
What is your experience? Would you, Sir, 
direct the Minister to make onions available 
at the gate here? 

 

MR. DEPUTY CHAIRMAN: We will now 
take up the Calling Attention Motion. Yes, 
Mr. G. C. Bhatta-charya. 

 
MR.  DEPUTY  CHAIRMAN:     I am not a 

seller. 

SHRI  ARVIND   GANESH      KUL-
KARNI- YOU are not a seller, but you 

 

CALLING    ATTENTION    TO  A 
MATTER OP URGENT PUBLIC 

IMPORTANCE 

Reported decision of the Government to 
issue fresh special bearer bonds both in 
India and abroad from 1st December, 

1981, and its effect on the country's   
economy 

SHRI G. C. BHATTACHARYA (Uttar 
Pradesh): Sir, I beg to call the attention of the 
Minister of Finance to the reported decision 
of the Government to issue fresh special 
bearer bonds both in India and abroad from 
1st December, 1981 and its effect on the 
country's economy. 

THE MINISTER OF FINANCE (SHRI R. 
VENKATARAMAN): ST. the Special Bearer 
Bonds (Immunities and Exemptions) 
Ordinance, 1981 was promulgated by the 
President on 12th January, 1981 and Special 
Bearer Bonds were placed on sale from 2nd 
February, 1981 in India and from 9th 
February, 1981 abroad. The Ordinance was 
later replaced by the Special Bearer Bonds 
(Immunities and Exemptions) Act, 1981, after 
it was duly passed by both the Houses and 
received the assent of the President on the 
27th March, 1981. However, writ petitions 
were filed in the Supreme Court challenging 
the Constitutional validity of the Ordinance 
and the Act. The Government therefore, 
decided to suspend the sales after 30th April. 
1981. 

As the House is aware, Supreme Court up-
held the Constitutional validity of the said 
Act on 2nd September, 1981 The 
Government have, therefore, decided to place 
the Bonds again oh sale with effect from 1st 
December. 1981 for a period of one month. 

The current year's Budget assumes a 
receipt of Rs. 800 crores from the sale of 
these Bonds against which only Rs. 296.91 
crores were collected in April, 1981. The 
Government hope to realise the Budget 
estimate on this account; any further 
realisation will go to reduce the deficit and 
augment the resources 'for the Plan. 

[Mr. Deputy Chairman in the Chair]


